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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 78 of 2026

IN THE MATTER OF:
Viraj Gurung

...Applicant

VERSUS

State of U. P.& Ors. ...Respondent(s)

RESPONSE ON BEHALF OF THE RESPONDENT NO.-2,
UTTAR PRADESH POLLUTION CONTROL BOARD.

I, Chandresh Kumar aged about 40 years S/o Harish Chandra,

presently posted as Regional Officer Uttar Pradesh Pollution
Control Board (hereinafter referred to as UPPCB), Bareilly do

hereby solemnly affirm and state on oath as under:

That I the deponent in official capacity mentioned above, am
acquainted with the facts and circumstances of the case and as

such I am competent and authorized to swear this affidavit.

That the present Original Application has been registered on
the basis of a communication received from station
Headquarters, Shahjahanpur, raising grievance regarding
severe erosion caused by River Khaunaut along its west bank
running along the defence land located at village Mau khalsa

The Applicant alleged that on account of the heavy rains and

illegal sand mining, the erosion is speedily encroaching upon

the boundary of the defence land.
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3. That the present original application was taken up by this
Hon’ble National Green Tribunal, Principal Bench, New
Delhi (hereinafter referred to as Hon’ble Tribunal) on
09.02.2026 and upon considering the present grievance this
Hon’ble Tribunal was pleased to pass the following
directions;

“..4. Considering the issue raised in the OA, we implead
following as respondents:1. District Magistrate,
Shahjahanpur, UP. 2. Member Secretary, Uttar

Pradesh Pollution Control Board. 3. RO, MoEF&CC,
Lucknow. 4. Member Secretary, Central Pollution

Control Board.

S FHk K

5 Registry is directed to issue notice to the other

respondents for filing their response/reply by way of

e affidavit before the Tribunal at least one week before

£ the next date of hearing through e-filing. If any
3 respondent directly files the reply without routing it

gﬁ through his advocate, then the said respondent will

%‘; remain virtually present to assist the Tribunal.

S 7 Considering the nature of allegation made in the OA

o i)
AN

and also taking note of the fact that the defence land is

involved, to ascertain the correct position, we appoint

a Joint Committee comprising of the representative of
the Member Secretary, CPCB, Member Secretary,

UPPCB and District Magistrate, Shahjahanpur,

wherein the District Magistrate, Shahjahanpur will act

as the nodal agency. The Joint Committee will visit the

site, ascertain the correctness of the allegation, find
out the extent of illegal sand mining in the area
concerned and also identify the persons responsible
Jor such illegal sand mining and suggest appropriate
remedial and punitive action. Let this exercise be
completed by the Joint Committee within a period of
eight weeks and status/action taken report be filed
before the Tribunal immediately thereafter...”



¥4 4. That, in compliance to the3direction passed by this Hon’ble
Tribunal vide its order dated 09.02.2026, and in pursuance to
the letter dated 18.02.2026 issued by the District Magistrate
Shahjahanpur, a site visit has been undertaken by the
constituted joint committee under the chairmanship of
Additional District Magistrate (F/R) in association with the
nominated member from Central Pollution Control Board
(CPCB) and UPPCB and carried out the inspection on
17.03.2026 in presence of applicant LT Col Shri Viraj
Gurung. During the course of inspection, the District Mining
Officer, Assistant Engineer, Sharda Division, Irrigation and

Water Resource Department and concerned Revenue personal

were also present at the site.

A true copy of the joint committee report alongwith the

photographs of site is being annexed herewith and marked as

Annexure R2/1.

5. That during the course of site inspection, the joint committee
has observed as under;

e The site, in question, is located near defence land on the

bank of River Khannaut in District-Shahjahanpur, having

geo-coordinates about Latitude 27.9172990 and Longitude
79.945926.

No sand mining lease has been approved by the District
Administration near the site in question.

During the onsite inspection, no signs of illegal sand
mining or active mining activity were found, nor found
any mining was occurring, the River Khannaut flows at an

inclination of approximately 70-80 degrees at the location,




and during the rainy season, the rivers natural tend to

meander along their banks with in their river course.

6. That in the light of above it is most respectfully submitted that
the River Khannaut itself has caused erosion at this site due to
its meandering during the rainy season, however, no erosion is

currently occurring at this site.

7. That the present affidavit is being submitted before this

= Hon’ble Tribunal for kind perusal and consideration.

\It is most respectfully submitted that this Answering
espondents shall abide by any order(s) or direction(s) passed

by this Hon’ble Tribunal in instant original application.

I state that everything stated above has been stated by me in my

official capacity on and derived from the official records and [ state

that nothing material has concealed therefrom. %

DEPONENT

VERIFICATION
Verified at W% on this the™¢/ @%day of March, 2026

that the contents of the above affidavit are true and correct to the

best of my knowledge and belief and nothing material has been

concealed thgrefrom.

P
ed unu--..-cwnpuou,”n

Certified By Shn/'s
[dentified By Shri Sowrnea...

And Confirmed The Contents of Agﬁd%\/né Y, 25

Presence At Bareilly Dated..mmsm e

and Furthe {inderstood The Conte

Advocate 8 Notary
<achery Bareillv (U F




S Annexure R2/1
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BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

_sppeay i0an0. OANO.780f2026 -
In re: ' E '

Viraj Gurung Plaintiff /Appellants/

Petitioner/Complainant

VERSUS ; :
State OPGP . & ors Defendant/Respondent/
. Accused:

ENOW ALL 1o whom . these present  shall  come  that = I/We

Aoy Komay ch o\uLL-egm the above named Layw oflycan
do'her‘;::;i appoint (herein after called th advocate/s) to be my/our Advocate in the above

noted case & authorize :-
Mr.Pradeep Misra, Mr. Daleep Dhyani, Advecates,
138, New Lawyers Chamber, Supreme Court of India, .
- New Delhj, Ph. :011-23070011, Mob. 9810252518, 9811070721
To act, appear and plead in the above-noted case in-this Court or in any other Court.in which
" the same may be tried or heard and also in the appellate Court including High Court subject to
" payment of fees separately for each Coutt by me/ us, . ‘ , o
“To sign, file verify and present ‘pleadings, appels cross objections or petitions for execution
. Ieview, revision; withdrawal, compromise or other petitions or affidavits or other documents
2s may be deemed necessary or proper for the prosecution of the said case in all its stages.
To file and take back documents to admit and/or deny the documents of opposite party.
- To withdraw or compromise the said case or submit to arbitration any differences or disputes
‘that may arise touching or in any manner relating to the said case,
~To take execution proceedings. . ,
To deposit, draw and. receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of

the prosecution of the said case.
To appoint-and instruct any other Legal Practitioner, authorizing him to exercise the power
and authority hereby conferred upon the Advocate whenever he may think it to do so and to
sign the Power of Attorney on my/our behalf, ' : '
AND VWe the undersigned do hereby agree to ratify and-confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts; as if done by me/iss to all intents
and purposes. ’ .
AND I/We undertake that I / we or my /our duly authorized agent would appear in the Court
on all hearings and will inform the Advocates for appearance when'the case is called.
AND I'/we undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case: The adjournment costs- whenever ordered by the Court shall be
- of the Advocate which he shall receive and retain himself, B
AND T/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
- from the prosecution of the said case until the same is paid up. The fee settled is only for the
above case and above Court. I/We hereby agree that once the fee is paid. Twe will not be
entitled for the refund of the same in any case whatsoever. If the case lasts for more than three
years, the advocate shall be entitled for additional fee equivalent to half of the agreed fee for

every addition three years or part thereof.

IN WITNESS WHEREOT I/We do hereunto set my /our hf;md to these presents the contents
of which have been understood by me/us on this —.30dayof 03.26 .~ ‘

(bject to the terms of fees.

{ .

/ : ' : S

: U : @ﬂh/

(PRADEEP MISRAYDALEEP DHY AND ‘ Client

Advocate : Anuj Kumar Chaubey
Law Officer-1

U.P. Pollution Control Board

Lucknow
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